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I]l:l' THE CENTRAJ_, ADMINISTRATIVE TRIBUNAL, JAIPUR. BRNCH, JAIPUR. 
/ 

DATE.OF ORDER: 19.09.2001 

I 

OA 512/2000 

S.N .. Gupta son of Shri Gajanand Gupta aged ahout 35 years, 

resident of 18 Jawahar Colony, Sawai. Madhopur. and presently 
"1 \ 

working as Juniqr Accounts Offi'cer in the off:i,ce/ gf Telecom 

Di.strict Manager, Jhunjhunu. 

; \ 
..:.Applicant. 

. ' 

VERSUS 

1. Union of India through its Secretary, Department of" 

1'elecommi.mications, Government of In¢lia, Ministry of 

Communications, Sanchar Bhawan, New Delhi. 
. I. 

2. Chief.General Manager, Telecom Raj.:i.sthan Circle, Jaipur. 
.--

3. ,Telecom Distr.ict Manager,· Jhunjhuriu·. 

4. Shr-i·M.K. Mittal, Assistant Accounts Officer, O/o Telecom 
I.' 

Distric;e Manager, Sikar. . \ 

••• ~Respondents. 

Mr. C.B. Sharma, Counsel for the appl':icant. 

i'-'lr. Bhanwar Bagri, Counsel for the respondents. 

CORAM 

·-'. 

Hon' ble Mr. S. K. Agarwal,· Member (Judicial) 
\ 

A.P. Nagfath,. Member- (Administrative) 

_, 
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ORDER 

PER HON'BLE MR. S.K. AGARWAL, MEMBER (JUDICIAL) 

( 

In this OA filed u/s 19 of the Administrative ·Tribunal's~' 

Act, . applicant makes a prayer . to direc_t the respondents to 

' consider the ca,ndidature of the applicant for promotion to the 

post of Assistant Accounts Officer in view of Annexure ~~9 

irrespective of length of service on the post of Jr. Accounts· 

Officer and to .extend ·the benefit.as has been allowed to junio'r 

persons by way of pay & allowances. 

2~ The learned.' counsel ·for the applicant submits that 

' applicant has already filed a representation, copy 1of which 

am;exed· at Annexure A-1, and he is ready to file. ?- fresh 
. . 

reP.resentation. He submits that this, OA :r;nay be disposed _of by 
' 

giving necessary direc:tions to respondent no: 2 , to decide the 

' rep·resentation filed by the applicant by a ;r:-easoned and ·speaking. 

order considering the. the applicant 

sympathetically and as per rules within a specified period. 

3. In view of the submissions made before· us, we direct 

respondent no. ?. to decide ,the· repres.entation of the applicant, 

if fi.led by him within one months 'from the date of passing of 

.this order. Respondent.no." 2 shall·~ecide the representation so 

filed ,within a period· of two months from the date of receipt,of 

such representation by_ a reasoned and speaking order ccmsidering 

the ~grievances of thE7 applicant sympathetically and according to 

rules. The'applicant shall be a,t liperty to approach the proper 

forum in case he feels 'aggrieved by the disposal of such 

representation.· 
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4. With the above di:r:ections, this OA i'.s , disposed of. Copy 

of this order alongwith Paper Book-may be sent to respondent DO· 
t 

2 for necessary action. 

'Lfs 
(A.P. NAGRATH) 

MEMBER (A.) ~ER (J) 
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